File No 21/(1)/RTl/CESTAT/Ald/2015 .
Customs, Excise & Service Tax Appellate Tribunal -
Old Red Building, 38, MG Marg, Civil Lines &
Allahabad

Dated : 02/02/2018

To,

Shri Ankit Shah,

One Forbers, 3rd Floor

A-wing No 1, Dr. V.B.Gandhi Marg
Fort,

Mumbai — 400 001

Subject : Information sought under RTI Act 2005-reg

Reference : RTI application having registration no CPIO ID No
13-05/2018 in the CESTAT, New Delhi dt 25/01/2018 - reg

Sir,

With reference to the above application received at this
Bench on 29/01/2018. It is important to note that only such
information can be supplied under RTI Act which is available
and existing and held by the Public Authority or is held under
the control of the public authority. The Public informalion Officer
is not supposed to creale information thal is not a part of thc
record of the public authority, The Public Information Officer is
also not required to furnish information which require drawing
of inference and/or making of assumption; or to interpret
information; or to solve the problems raised by the applicant. In
this connection, the para wise reply/information is as under :-

As per system report Case Information is enclosed -
page 01

'The above said reply is based on available rccords in this
office. Apart from this if required, you may also inspect the
files/register in respect of your queries ( for further details) with
prior appointment of the CPIO.
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Kindly acknowledge the receipt of the information.

{J,/; 7 02! e
( Rohit Kumar Shukla)
Assistant Registrar/HOO

Copy to :-

PIO, — for information w.r.t. above
New Delhi).



F. No. 13-05/CESTAT/CPIO-ND/VPP/2018
Customs Excise and Service Tax Appellate Tribunal @
West Block No 2, R.K. Puram, New Delhi-110 066

ID No: 13-05/2018

Subject: Information under Right to Information Act 2005.
Sir/Madam,

Please refer to your RTI application No.
DOREV/R/2017/51910 dated 12.01.2018), and our ID No. 13-

05/2018, the information received from CESTAT, Kolkata
containing 01 page is enclosed herewith for your reference please.

You are, Therefore, requested to please acknowledge the
receipt and deposit Rs. 2/- (@ 2/- per page) to this Tribunal by
cash or DD in favour of Accounts Officer, CESTAT, New Delhi.

Note:- RTI application’s replies which are related to outer benches
may be gathered form there by filing RTI applications there
directly, for facilitation, CPIOs are nominated at all outer
benches separately.

If aggrieved, you may file an appeal under section 19 of
RTI Act within thirty days before Hon’ble First Appellate Authority,

CESTAT New Delhi.
CP;O

CESTAT, New Delhi
Date: 05.02.2018
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Govt. of India *Vr"\

Ministry of Finance, pepartment of Revenue
The CUSTOMS, EXCISE & SERVICE TAX APPELLATE (_/Q
TRIBUNAL, KOLKATA, EASTERN ZONAL BENCH: KOLKATA
169, A.J.C. BOSE ROAD (BAMBOO VILLA)
KOLKATA-700014

F.No.3/AR/RT1/2018 (\/o\.XI)/gg, . Dt.30.01.2018

To

The Central Public Information Officer

central Excise & service Tax Appellate Tribunal
Wwest Block No.2, R.K.Puram,

NEW DELHI - 110 066.

Subject : RTI Application having Registration No. CPIO ID no.-13-
05/2018, in the CESTAT, pelhi received by this office on
29.01.2018.
Sir,
please refer to your letter dated 25.01.2018 regarding the RTI Application
filed by Shri Ankit Shah. The requisite information available in the system is

furnished herewith for necessary action at your end.

Appellant

M/s. Bharat Petroleum

Respondent

Comm. Of Central
Excise, Kol-VII

E/461/2010-EX

Corporation Ltd.
M/s.
Corporation Ltd.
M/s.
Corporation Ltd.
M/s. BPCL

Comm. Of Central
Excise, Kol-VII

C/75/2011—CU Bharat pPetroleum

Comm. Of Central
Excise, Kol-VII
C

E/14/2012—EX Bharat Petroleum

=
E/39/2008-EX omm. Of Central

Excise, Patna

vours faithfully,

25.1.13

(T.K.Sarkar) -
Deputy Registrar/CPIO



To,

The Assistant/Deputy Registrar @

Customs Excise & Service Tax

Appellate Tribunal

Room No. 210&220, 2™ floor 2V -01-2019
38, M.G. Marg

Allahabad-211001

To,
The Assistant/Deputy Registrar
Customs Excise & Service Tax
Appellate Tribunal
169, A.J.C Bose road, bamboo
Villa (7% floor),
Kolkata - 700014

Sub: RTI Application having Registration no CPIO ID no.-13-05/2018, in the
CESTAT Delhi, which is received by transfer.

Sir,

Please find enclosed ceps—of RTI application which is received by transfer
in the office of the undersigned is being transferred to your good office under
section 6 (3) of the RTI Act 2005 as it relates to CESTAT Kolkata and CESTAT
Allahabad, for providing reply to the applicant Sh. Ankit Shah, to the extent it
is permissible under the Act.

Encl: As above.

CESTAT New Delhi
Date; 25.01.2018
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Copy to:

1. Sh. Ankit Shah
One Forbes, 3 floor, | (
A wing No. 1, Dr. V.B. Gandhi Marg, \ SIEN
Fort, Mumbai -400001

T

( This RTI Application does not contain the proof of identity, therefore please
send it to the officer concerned to whom the RTI Application is being
transferred.



CENTRAL REGISTRY R’“fq -

Dated :22/01/2018 @

Sub : Information sought by Shri Ankit Shah under the
RTI Act 2005 ----reg.

I.D. NO. 13-05/2018

Please refer to note dated 16/01/2018 of CPIO issued vide
F.No.13-05//CESTAT/CPIO-ND/VPP/2018. The reply to information
sought by the applicant is as under:-

Reply: The information sought does not pertain to this
section

A

(Sunil Kumar)
Technical Officer

To,
Vi Sh. V.P. Pandey,
,\/ CPIO/Asstt. Registrar, CESTAT, New Delhi.



F. No. 13-05/ CESTAT/CPIO-ND/VPP/2018 @
Customs, Excise and Service Tax Appellate Tribunal
West Block No. 2, R.K. Puram, New Delhi-110 066

CPIO ID No. 13-05/2018

Subject: Information sought under RTI Act, 2005.
Sir/Madam,

Please refer to RTI application of Shri/Smt. Ankit Shah (No.
DOREV/R/2017/51910 dated 12.01.2018) received by transfer from
Office of Chief commissioner, CESTAT, W.B.-2 R.K. Puram, New Delhi,
under RTI Act 2005 (copy enclosed) wherein certain information are
sought as mentioned therein is related to your section.

Therefore, in terms of the provisions of Section 5(4) read with
Section 5(5) of RTI Act 2005 the RTI application CPIO ID No. 13-
05/2018 is forwarded herewith to you as CPIO under section 5(4), with
request to provide the correct and para wise information/inspection on
or before 30.01.2018 directly to the applicant as permissible under the
RTI Act & DOP & T. O.Ms within the stipulated time, failing which, as
CPIO under section 5(4), you will be responsible for delay/denial and
penalty if any, under section 20 of RTI Act. Further requested to follow
OM No.12/31/2013-IR dated; 12.02.2013 circulated on 23.05.2013 and
O.M. No. 1/18/2011-IR dated 16.09.2011.

If the information is not with your section or you, please reply
from where it may be retrieved, without delay within 05 days.

If the information available in the form as asked in the RTI, may

_please be provided or a reply accordingly.

Note:- Rl applicaticﬁ?phes which are related Lo vuler benches
may be gathered form there by filing RTI applications there directly, for
facilitation, CPIOs are nominated at all outer benches separately.

Encl: As above. VKC‘Q'{ —

CPIO
CESTAT New Delhi
Date: 16.01.2018

For Compliance to:
1. T.O. (Central Registry)

Copy to:

1. Sh. Ankit Shah

One Forbes, 3 floor,

A wing No. 1, Dr. V.B. Gandhi Marg,
Fort, Mumbai- 400001

A M(\\\
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Office of the Chief Commissioner (AR),
Customs, Excise & Service Tax Appellate Tribunal
West Block No. 2, R.K. Puram, New Delhi
" RTI Matter/TIME BOUND

F.No. 103/28/DR/RTI/2017/,2 206 Date: .12.2017
To,

The Registrar, CESTAT,
R. K. Puram, New Delhi

Sub: Information under RTI Act 2005 —reg.

Sir,
Please find enclosed herewith copy of RTI Application dated 14.12.2017 of Sh.
Ankit Shah on the above subject received in this office on 29.12.2017 alongwith copy of letter

from US (Review), CBEC (Judicial Cell), New Delhi, regarding transfer of the said RTI application
to this office.

In this regard, it is to mention that the matter pertains to your office and is therefore
being transferred to you for your information and necessary action with a request to submit the
requisite information directly to the RTI Applicant within the stipulated time.

Encl: As abo

Copy to:
Sh Ankit Shah, One Forbes, 3" floor, A wing, No. 1, Dr. V.B.Gandhi Marg, Fort, Mumbai-400 001
for information.

CPIO
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F. No. 390/RT1/136/2017-]1C
/-L“) - ! Government of India
Q_,; /‘ﬁ ‘ Ministry Of Finance
/f\\«):\ ¥ ~.—.--Department of Revenue
-’*/‘f’\ ' Central Board of Excise and Customs .
¥ (Judicial Cell) ~
4™ Floor, HUDCO VISHALA BUILDING,
BHIKAJI CAMA PLACE, NEW DELHI
Dated 21.12.2017
To,

Shri Ankit Shah,
One Forbes, 3™ Floor,
A Wing, No. 1, Dr. V.B.Gandhi Marg,
Fort, Mumbai- 400 001.
Sub. : RTI Application having Registration No. CBECE/R/2017/81336 dated

14.12.2017 : Reg.

Kindly refer to your online RTI request No. CBECE/R/2017/81336 dated
14.12.2017 on the above subject.
2. In this regard, it is informed that the matter does not pertain to this office and
therefore the RTI is being transferred under Section 6 (3) of the RTI Act, 2005 to
CPIO of Chief Commissioner’s office (Authorized Representative).

Yours faithfully,
cd/ —
(Mashhood Farooqui)
US (Review)
Copy for necessary action to,

A, _‘CPIO, Chief Commissioner (AR)’s office, CESTAT, West Block No. 2, Wing- 2.
R.K.Puram, New Delhi - 110 022 for providing the requisite information, if
available, subject to the Rules and regulations of RTI Act, 2005 directly to the
applicant. (Copy of the RTI No. CBECE/R/2017/81336 dated 14.12.2017 is
enclosed).



RTI Details

Y

RTI REQUEST DETAILS (3REI3MTS SrRIY faavo)

Registration Number (ﬂGﬁW
L) :

Translerred From (ﬁ ?Qﬂ';f'rﬂﬁi'ﬂ):

Rcmarks(ﬁ'ﬂfwﬁ) :
Type of Receipt I FTUDPR) :

Name (ATH) :

Address (Udl) :

State (XTSU) :

Phone Number (‘Qﬁq:la?) :
Email-1D (SHA-3Tg81) :
Status @Iﬁ)(Rural/Urban) :

Requester Letter Number(ﬁaﬁ
LERECIDE

Is Requester Below Poverty Line ?

(wanﬁaﬁnﬁé’r%mﬁ:ﬂi%
700

Amount Paid (?TQT DT YIdI-) :

Request Pertains to_(\?rlﬂﬁ 9]
Prafeiea Tdfia @) -

Information Sought (\_:ﬂqm
Eiai)))

Original RTI Text (Y& SRS
ard):

CBECE/R/2017/81336 Date of Receipt 14/12/2017

i & aRE) :

Department of Revenpue on 14 122017 With Reference Number
DOREV/R20F/A1910

this matter pertains to your department

°

I-lectronically Transterred Language of Lnghsh
from Other Public Authority Request (.?,H@[‘u

DI HIN) :
Ankit Shah Gender (ﬁri'r[) . Male

One Forbes., 3rd Floor. A Wing. No. 1, Dr. V.B. Gandhi Marg, Fort.
Mumbai. Pin:-400001

Maharashira Country (a'sz'[) . India
+91-9820429740 Mobile Number +91-

ST Aav) : V820429740

ankit.shah@:khattanco.com

Urbe i e
than Education Status : N’@L
Graduale
Details not provided Details not
Letter Date s, vided
No o . Indian
Citizenship Status
)
: secived by Den: 0 Ynviment
()f( EL(U\ ul)h(_\ I')vaa |rllmm Mode of Payment l(\a)tmgnl
of Revenoe) (origing jateway
(YT BT UPR)

recipient)

Mashood ur Rehman Farooqui, JC

All matters pending adjudication involving Bharat Petroleum
Corporation Limited/ BPCL betore the Customs Exeise and

. Service Tax Appellate Tribunal Allahabad and Customs Excise

and Service Tax Appellate Tribunal KolKata.

All matters pending adjudication mvolving Bharat Petroleum
Corporation Limited/ BPCL before the Customs [ixcise and
Service Tax Appellate Tribunal Allahabad and Customs Excise
and Service Tax Appellate Tribunal Kolkata. -

Print Save Close

httne Hirtionline nnv,in!RT!MlS/CPIO/RTIDetaiIs.DhD?req=%2FKOH3Eng%2FYR3YRf4WEAq0u|4X92lWC%2FXD%2FfVioMH%ZF4%3D



